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3. Brief facts of

1

IN THE SUPREME COURT OF | NDI A
Cl VIL APPELLATE JURI SDI CTI ON
ClVIL APPEAL NO. 10592 COF 2014
(Arising Qut of SLP (C) No. 16780 of 2011)

S. BHASKAR REDDY & ANR. ... APPELLANTS

Vs.

SUPERI NTENDENT OF POLI CE & ANR ... RESPONDENTS

JUDGMENT

V. GOPALA GOVDA, J.

Leave granted.

2. Aggri eved by t he i mpugned j udgnent and ord
dated 07.02.2011 passed in WP. No. 28464 of 2008, by

the then Hi gh Court of Andhra Pradesh at Hyderabad,

t he appel I ants have filed this appeal , framn
certain guesti ons of I aw, ur gi ng vari ous | eg
grounds in support of the same and praying to set

asi de the inpugned order and restore the order dated

i ed

a

27.11. 2008 of t he Andhr a Pradesh Adnmi ni strative
Tri bunal at Hyder abad (in short "the Tri bunal ")

2
67 of 2007.

the case are stated hereunder for

the purpose of examining the rival |egal contentions

ur ged on behal f of t he parties and to find out

whet her the inpugne
by this Cou
jurisdiction.

4. The appel |l ants

d judgnent warrants interference

rt in exerci se of its appel l ate

herein were appointed as Arned



Reserve Constabl es by the Superintendent of Police

Chittoor, Andhra Pradesh. They were transferred on

deputation basis to the Office of the Superintendent

of Pol i ce, Rai | ways, Gunt akal , to di schar ge their
duties in t hat est abl i shnent. Wi | e t hey wer e
deputation with the Railway Police, it is alleged

that they were inplicated in a nurder case and the

charge menop was issued to themon 11.09.2004. The

Deputy Superintendent of Railway Police was appointed

as an Enquiry O ficer to enquire into the charges

agai nst t hem On 13. 06. 2005, t he Enquiry O ficer
after af f ordi ng an opportunity to t he appel l ants
submitted his enquiry report. Subsequently, they were

repatriated to their par ent depart nent.
3

27.03. 2007, t he borrow ng departnent-the first
respondent herein passed the orders of dismn ssal of

both the appellants fromthe services of the police

depart nent.

5. The appel I ant s, aggri eved by t he orders of
di smi ssal passed agai nst themby the first respondent

filed original application before the Tribunal urging

various | egal grounds. The case of the appellants

before the Tribunal was that the order of disnissa

passed agai nst themby the first respondent is a

maj or penalty, as enunerated under Rule 9 (ix) of the

Andhr a Pr adesh Cvil Servi ces (Cdassification
Control & Appeal) Rules, 1991 (in short ‘the Rules’)

and that the first respondent being the borrow ng

aut hority has no conpet ence to pass orders of
di smi ssal agai nst t he appel I ant s. Only t he second
respondent, who is the lending authority, has got the

conmpet ence under Rule 30 of the Rules.

6. The Tribunal after considering the factual and

rival |legal contentions and appreciating the materia



evi dence on record set aside the orders of dism ssa

passed agai nst the appellants.
4

7. Aggrieved by the order, the Superintendent of

Pol i ce, Railways, challenged the correctness of the

j udgnent and order passed by the Tribunal before the

then High Court of Andhra Pradesh by filing a Wit

Petition under Articles 226 and 227 of t he
Constitution of India urging certain |egal grounds.

8. The High Court allowed the wit petition after

interpreting the first proviso to Rule 16 of the

Rul es stating t hat t he first r espondent is t he
conmpetent authority to pass the order of dism ssa

agai nst the appellants as they were working in the

Rai |l way Police wing at Aanthapur District at the tine

of occurrence of the said crimnal acts. Hence, this

appeal by the appellants.

9. Ms. S. Janani, the learned counsel on behal f of

t he appel | ants has contended that the appellants were

appoi nt ed in t he Ofice of t he Super i nt endent of
Police, Chittoor, which is entirely a separate unit

of appoi ntnent and they were sent on deputation to

the Ofice of the Superintendent of Police, Railways,

whi ch is a separate | egal entity al t oget her. The

transfer as referred to in the first proviso to Rule
5

16 of t he Rul es is not appl i cabl e to t he fact

situation for the reason that the words "transfer on

deput ati on" does not mean to say t hat t hey wer e
transferred to t he Rai | way uni t of t he police
depart nent, whi ch is t he Central Gover nnent

Department as the Railway Police wing is required to

be manned by the Andhra Pradesh Police. Hence, the

first provi so to Rul e 16 of t he Rul es is not
applicable and Rule 30 of the Rules should have been

applied to the case of the appellants as the first



r espondent bei ng t he borrow ng aut hority has
conduct ed enqui ry t hr ough its enqui ry of ficer
Ther ef or e, t he borrow ng authority is not t he
competent Disciplinary Authority to inpose the major

penalty of dism ssal on the appellants as provided

under Rule 9 clauses (vi) to (ix) of the Rules. The

enquiry records should have been transnitted to the

par ent depart nent, whi ch is t he Di sciplinary

Authority to consider the enquiry report and pass
appropriate orders as provided under Rules 9 and 10
of the Rules.

10. Alternatively, t he counsel for t he
6

has contended that neither the Tribunal nor the High

Court has exam ned the | egal aspect in relation to

the order of honourable acquittal passed by the First

Addi ti onal District Judge, Anant hapur, in
Sessi ons Case No. 326 of 2005 by its judgenent dated

25.06. 2007 after regular trial was conducted agai nst

appel I ants

t he

t hem In support of this contention t he | ear ned

counsel has placed strong reliance upon the judgnents
of this Court in the cases of Capt.M Paul Anthony

v. Bharat Gold Mnes Ltd. & Anr.1 and GM Tank v.

State of Guj ar at and Os. 2 in support of

proposition of |aw on honourable acquittal of the

del i nquent enpl oyees agai nst such order of dism ssal

t he

11. The sai d | egal contention has been strongly

rebutted by M. Guntur Prabhakar, the | earned counse
on behal f of the respondents placing strong reliance
upon the interpretation nmade by the H gh Court on the
first proviso to Rule 16 of the Rules stating that

Rule 30 of the Rules is not applicable to the fact

situation by pl aci ng reliance upon t he counter

affidavit filed by the Principal Secretary of the



(1999) 3 SCC 679

(2006) 5 SCC 446
7

Honme Depart ment , Gover nent of Andhr a

Hyder abad, wherein he has sworn in to the fact that

t he appel I ants wer e originally appoi nt ed as
Reserve Constables in Chittoor District by the second

respondent and subsequently transferred on deputation

to Rai | way Pol i ce @unt akal , Anant apur on
basi s. Though, t he second r espondent

appoi nting authority of the appellants but the first

r espondent of t he Rai | way Pol i ce is al so
di sciplinary aut hority al ong with t he

respondent .

12. It is further cont ended t hat t he
r espondent has conduct ed enquiry on t he
| evel | ed agai nst t he appel I ant s after t hey

suspended from service, after following Rule 8 (1)

(c) of the Rules. The appellants were repatriated to

their parent unit under order of suspension issued by

the Additional Director General of Police, Railways.

13. The first r espondent after foll owi ng
procedure under t he Rul es, in exerci se
statutory power conferred upon himunder the first

proviso of Rule 16 of the Rules, vide G O Ms. No. 284
8

dated 07.07.1997 issued the final orders of dismssa
of the appellants fromtheir service vide proceedi ngs
C. No. 123/ CE- PR/ 2004 dat ed 05. 03. 2007 and t he copi es
of final orders sent to the Superintendent of Police,
Chittoor vide C. No.123/CE-PR/ 2004, dated 17.03.2007
for service on the appellants. Therefore, the High
Court has rightly held that the first respondent is
the conpetent Disciplinary Authority to inpose any
one of the major penalties on the Police personnel on

the proved charges of mi sconduct under Rule 9 clauses

Pr adesh,

tenure

is

t he

t he

second

first

char ges

t he

of

wer e

due

t he



(vi) to (ix) of the Rules.

14. Wth reference to the above | egal contentions
urged on behalf of the parties, we have exanined the
findi ngs and records recor ded in t he
judgnent by the High Court to answer as to whether

the first respondent is the conpetent Disciplinary
Authority to pass an order of dism ssal against the
appel I ants or not and for what relief
entitled in their proceedi ngs.

15. To answer the above contentions raised before

us, it would be necessary for us to refer to the

first proviso to Rule 16 of the Rules which reads
9

t hus:

"16. Di sciplinary authority in case of
pronotion or transfer of a nenber of a
service and on reversion or reduction
t herefrom -
(1) Where, on pronotion or transfer, a
menber of a service in a class, category
or grade is holding an appointnent in
anot her cl ass, category or grade thereof
or in anot her servi ce, State or
Subordi nate, no penalty shall be inposed
upon himin respect of his work or
conduct before such pronotion or
transfer except by authority conpetent
to i nmpose the penalty upon a nenber of
t he service in t he latter cl ass,
category, grade or service, as the case
may be. This provision shall apply al so
to cases of transfer or pronotion of a
person from a post under t he
jurisdiction of one authority to that of
anot her authority within the same cl ass,
category or grade
Provided that the authority which
may i npose any of the penalties on a
menber of the Andhra Pradesh Police
Subor di nat e Servi ce or t he Andhr a
Pradesh Special Arnmed Police Service or
the Deputy Superintendent of Police or
Assi stant Conmi ssioner of Police in
category 2 and the Inspector of Police
in category 4 of the Andhra Pradesh
Police Service in cases not involving
pronotion or appoi ntnent by transfer,
shal |l be the competent authority having
jurisdiction over such nenber at the
time of commission of such act or
om ssion, as the case nay be or any
authority to which it is subordinate;
Provided further that in case of a
menber of the Andhra Pradesh Police
Subor di nat e Servi ce or t he Andhr a

i mpugned

t hey

are



Pradesh Special Arned Police Service, an

10
O ficer superi or to the conpet ent
authority may, for reasons to be

recorded In witing, transfer a record
of enquiry in a disciplinary case from

t he conpetent authority to any other

aut hority hol ding the same rank for

di sposal . "

Furt her, t he GOM Nos. 676 and 487 dat ed

09.11.1990 and 14.09.1992 respectively, issued by the
Section Oficer, Hone Departnent, A P. Secretariat,
Gover nment of Andhra Pradesh and Appendix |V on Rule
14 (2) and Rule 34 (1) Ill in the amendnent to the
Andhr a Pr adesh Cvil Servi ces (Cassification
Cont r ol & Appeal ) Rul es, 1991 attached therewi th,
consi ders t he first r espondent as t he compet ent
Disciplinary Authority to pass an order of dismssa
agai nst the appell ants.
16. The respondent s have made avail abl e t he
appoi nt nent orders of t he appel l ants
D. O No. 1122/ 92 ( A1/ 1250/ 276/ 91) in July, 1992,
wherei n it is specifically stated t hat t hey wer e
required to gi ve an undert aki ng to t he second
r espondent to serve in t he Rai | way Police for
peri od of 5 years and wer e required to under go
necessary training agl APSP Battal i ons and wer e

further required to report before the R AR Chittoor

for duty on 22.07.1992. The transfer or der
D. O No. 1102/ 2003 (Cl 1/ 8552/ 495/ 02) and D. O No. 444/
2003 (Al/8552/495/02) were issued to the appell ant

Nos. 1 & 2 dat ed 16. 07. 2003 and 25. 03. 2003
respectively; as per the undertaking given to the

Police Departnment to serve the Railway Police for a

period of five years.

17. The all eged nis-conduct was said to have been

committed by t he appel I ants whil e t hey had been

wor ki ng in t he Rai | way Pol i ce at Anant apur

a



Depart ment . The di sciplinary pr oceedi ngs
initiated against themby the first respondent by

appoi nting t he Enquiry O ficer as he was
competent officer to pass an order to initiate the

di sci plinary proceedi ngs agai nst the appellants as

per the G O Ms No. 284 dated 07.07.1997 and Appendi x

IV, referred to supra. Therefore, nerely because the

wor d "deput ation” is used in t he transfer

i ssued to the appellants by the second respondent, it

cannot be said that first proviso to Rule 16 of the

Rules is not applicable to the case on hand. In this
12

regard categorical statement of fact is sworn to in

the affidavit filed by the Principal Secretary to the

Hone Departnent of Andhra Pradesh, it is stated that

t he Rai | way Pol i ce, Cl D, Intelligence and Police
Training Coll eges are the specialised branches of the

Pol i ce Departnent, they are part and parcel of the

Police Department. This statement of fact sworn by

the Principal Secretary of the Home Departnent has to

be accepted in view of the fact that the appellants

and simlarly placed police constables have given an

undertaking to the second respondent that they woul d

serve in Railway Police for a period of five years

during their tenure of service in t he police
departnent. Therefore, it is not open for themto

contend that the Railway Police is not a part of the

Police departnment of the State of Andhra Pradesh but

t he depart nent of Central Gover nment . No doubt ,
Rai |l ways is the departnent of the Central Governnent,

but the appellants were posted to work as Railway

Pol i ce by way of transfer or der to gi ve police
protection to the Railway property and conmuters and

| ook after other incidental matters. Therefore, the
13

wer e

t he

or der



finding of the High Court in its judgnent, on the

contentious i ssue regardi ng t he compet ency
first r espondent by pl aci ng reliance upon
proviso to Rule 16 of the Rules is correct in | aw

Furt her, Rul e 30 of t he Rul es upon whi ch
reliance has been placed by the appellants’ counse

has no application to the fact situation for the

reason that the appellants were not transferred to

the Railway departnment, which belongs to the Centra

Gover nient but wor ked in t he Rai | way Pol i ce
which is one of the specialised wing of the Police

Departnment of the State of Andhra Pradesh as stated

in the affidavit by the Principal Secretary of the

Horme depart nent . The appel I ant s wer e required
function under the Railways as per their undertaking

gi ven to t he depart nent and therefore t hey
transferred to the Railway Police, which is one of

the specialised wing and hence it cannot be contended

by themthat the Railway wing is under the control of

the Central Governnent. The Hi gh Court in view of
the facts as stated above with reference to the first

proviso to Rule 16 of the Rules has rightly set aside
14

the findings recorded by the Tribunal in its judgnent
by correctly interpreting Rules 16 and 30 of the

Rul es. In view of the foregoing reasons, the sane
does not call for our interference in this appeal as
we are of the view that the police personnel of the
Pol i ce Departnent of Andhra Pradesh are required to
serve in the Railway Police. Accordingly, we hold
that the I egal contentions urged on behalf of the
appel I ant s t hat t he second r espondent is t he
conpetent Disciplinary Authority and not the first
respondent by placing reliance on Rule 30 of the

Rules is rejected as the same is erroneous in | aw.

of t he

first

strong

to



18. Now, we have to exam ne the alternative plea

urged on behalf of the appellants that the orders of

di smi ssal passed against themare liable to be set

aside in view of the judgnent and order passed by the
Crimnal Court after the trial in which proceeding

the appell ants were honourably acquitted, when the

charges in both the proceedings are alnost simlar.

The decisions of this Court referred to supra, upon

whi ch strong reliance is pl aced by t he | ear ned

counsel for the appellants are aptly applicable to
15

the case on hand.

19. It is an undisputed fact that the charges in the

crim nal case and t he Di sciplinary pr oceedi ngs
conduct ed agai nst t he appel I ants by t he first
respondent are simlar. The appellants have faced the

crimnal trial before the Sessions Judge, Chittoor on

the charge of nurder and ot her offences of |PC and

SC/ ST (PQA) Act. Qur attention was drawn to the said

j udgnent which is produced at Exh. P-7, to evidence

the fact that the charges in both the proceedings of

the crinminal case and the Disciplinary proceeding are

simlar. From perusal of the charge sheet issued in

the disciplinary proceedings and the enquiry report

submitted by the Enquiry O ficer and the judgnment in

the crimnal case, it is clear that they are al nost

simlar and one and the sane. In the crinminal trial

t he appel I ants have been acquitted honour abl y for
want of evi dence on record. The trial j udge has
categorically recorded the finding of fact on proper

appreci ation and eval uation of evidence on record and

hel d that the charges franed in the crininal case are

not proved agai nst the appellants and therefore they
16

have been honour abl y acquitted for t he of f ences

puni shabl e under 3 (1) (x) of SC/ ST (PQA) Act and



under Sections 307 and 302 read with Section 34 of

the IPC. The |law declared by this Court with regard

to honourabl e acquittal of an accused for crinina

of fences neans that they are acquitted for want of

evi dence to prove the charges. The neaning of the

expression "honourabl e acquittal" was di scussed by

this Court in detail in the case of Deputy |nspector

Gener al of Police & Anr. V. S. Sanut hi r ans,
rel evant para fromthe said case reads as under :-

"24. The meani ng of t he expr essi on
"honour abl e acquittal™ came up for
consi deration before this Court in RBI v.
Bhopal Singh Panchal. In that case, this

Court has consi der ed t he i mpact of
Regul ati on 46(4) dealing w th honourable
acquittal by a crimnal court on the

di sci plinary proceedings. In that context,
this Court held that the nmere acquitta

does not entitle an enpl oyee to
reinstatenment in service, the acquittal

it was held, has to be honourable. The

expr essi ons "honour abl e acquittal"
"acquitted of blane", "fully exonerated"

are unknown to the Code of Crimina

Procedure or the Penal Code, which are

coi ned by judicial pronouncenments. It is
difficult to define precisely what is

meant by the expr essi on "honour abl y
acquitted". Wen the accused is acquitted

(2013) 1 SCC 598
17

after full consideration of prosecution
evi dence and that the prosecution had
m serably failed to prove the charges
| evel | ed agai nst the accused, it can
possi bly be said that the accused was
honourably acquitted."

(Enphasis laid by this Court)

After examning the principles laid down in the
above said case, the sanme was reiterated by this
Court in a recent decision in the case of Jogi nder
Singh v. Union Territory of Chandigarh & Os. in
Civil Appeal No. 2325 O 2009 (deci ded on Novemnber
11, 2014.

Further, in Capt. M Paul Anthony v. Bharat Gold
M nes Ltd. & Anr. (supra) this Court has held as

under: -

t he



"34. There is yet another reason for
di scardi ng the whole of the case of the
respondents. As pointed out earlier, the
crimnal case as also the departnenta
proceedi ngs were based on identical set
of facts, nanely, "the raid conducted at
the appellant’s residence and recovery
of incrimnating articles there front.
The findings recorded by the enquiry
of ficer, a copy of which has been pl aced
before us, indicate that the charges
franmed agai nst the appellant were sought
to be proved by police officers and
panch wi tnesses, who had raided the
house of the appellant and had effected
recovery. They were the only w tnesses
exam ned by the enquiry officer and the
enquiry officer, relying upon their

18

statenents, canme to the concl usion that
the charges were established against the
appel | ant. The same Wi tnesses were
examined in the crimnal case but the
Court, on a consideration of the entire
evi dence, cane to the conclusion that no

search was conduct ed nor was any
recovery made fromthe residence of the
appel I ant. The whol e case of the
prosecuti on was thrown out and the

appel | ant was acquitted. In this
situation, t her ef or e, wher e t he

appel lant is acquitted by a judicia

pronouncenent with the finding that the

"raid and recovery" at the residence of

t he appel l ant were not proved, it would

be unjust, unfair and rather oppressive

to allow the findings recorded at the ex

parte departnental proceedings to stand.

35. Since the facts and the evidence in

bot h t he pr oceedi ngs, nanely, the

depart nent al pr oceedi ngs and t he

crinmnal case were the same w t hout

there being any iota of difference, the

di stinction, which is usually drawn as

bet ween the departnental proceedi ngs and

the crimnal case on the basis of

approach and burden of proof, would not

be applicable to the instant case."
(enphasis laid by this Court)

Further, in the case of GM Tank v. State of

GQujarat and Ors.(supra) this Court held as under: -

"20. ... Li kew se, t he crimna
proceedi ngs were initiated against the
appel | ant for t he al | eged char ges

puni shabl e under the provisions of the
PC Act on the sane set of facts and
evidence. It was submitted that the
depart nent al pr oceedi ngs and t he
crimnal case are based on identical and
simlar (verbatim set of facts and
19

evi dence. The appel | ant has been
honourably acquitted by the conpetent
court on the same set of facts, evidence



and W t ness and, t herefore, t he
di sm ssal order based on the sane set of

facts and evi dence on the departnental

side is |liable to be set aside in the

i nterest of justice.

30. The judgnents relied on by the

| ear ned counsel appeari ng for t he
respondent s are di stingui shabl e on
facts and on law......... It is true that the

nature of charge in the departnenta
proceedings and in the crimnal case is
grave. The nature of the case | aunched
agai nst the appellant on the basis of
evi dence and material collected against
hi m during enquiry and investigation
and as reflected in the charge-sheet,
factors nmentioned are one and the sane.
In other words, charges, evidence,

wi t nesses and circunstances are one and
the sane. In the present case, crimna
and depart nent al pr oceedi ngs have
al ready noticed or granted on the same
set of facts, nanely, raid conducted at
the appellant’s residence, recovery of
articles therefrom The Investigating

O ficer M V. B. Raval and ot her
departnental w tnesses were the only
Wi t nesses exam ned by t he enqui ry

of ficer who by relying upon their
statement canme to the conclusion that
the charges were established agai nst
the appellant. The sane wi tnesses were
examined in the crimnal case and the
crimnal court on the exami nation cane
to the conclusion that the prosecution
has not proved t he gui It al | eged
agai nst t he appel | ant beyond any
reasonabl e doubt and acquitted the
appel lant by its judicial pronouncenent
with the finding that the charge has
not been proved. It is also to be
20

noti ced that the judicial pronouncenent
was made after a regular trial and on
hot contest. Under these circunstances,
it would be unjust and unfair and

rat her oppressive to allow the findings
recor ded in t he depart nent al
proceedi ngs to stand.

31. In our opinion, such facts and
evidence in the departnental as well as
crimnal proceedings were the sane

wi t hout there being any iota of

di fference, t he appel | ant shoul d
succeed. The di stinction whi ch is
usual |y proved between the departnenta
and crimnal proceedings on the basis

of the approach and burden of proof

woul d not be applicable in the instant
case. Though the finding recorded in

the donestic enquiry was found to be
valid by the courts bel ow, when there

was an honourabl e acquittal of the

enpl oyee during the pendency of the
proceedi ngs chal | engi ng the di sm ssal

the sane requires to be taken note of

and the decision in Paul Anthony case



will apply. W, therefore, hold that

the appeal filed by the appell ant

deserves to be allowed.”

(enphasis laid by this Court)

20. The High Court has not considered and exam ned
this |l egal aspect of the matter while setting aside
t he i mpugned judgnment and order of the Tribunal. The
Tri bunal has al so not considered the same. W have

exam ned this inportant factual and | egal aspect of

the case which was brought to our notice in these
21

proceedi ngs and we hold that both the H gh Court and

Tri bunal have erred in not considering this inportant

undi sputed fact regardi ng honourabl e acquittal of the

appel lants on the charges in the crimnal case which

are simlar in the disciplinary proceedi ngs.

21. W have answered the alternative |legal contention

urged on behal f of the appellants by accepting the

j udgnent and order of the Sessions Judge, in which

case they have been acquitted honourably fromthe

charges which are nore or less sinmlar to the charges

| evel | ed against the appellants in the Disciplinary
proceedi ngs by applying the decisions of this Court
referred to supra. Therefore, we have to set aside
the orders of dism ssal passed against the appellants

by accepting t he alternative | egal pl ea as ur ged
above having regard to the facts and circunstances of

t he case.

22. Since we are of the view that the appellants are
entitled to alternative relief, it woul d be
appropriate for us in this case to pass an order of

Conpul sory Retirenent for themfromtheir service as

provi ded under Rul e 9 cl ause (vii) of t he Rul es
22

t aki ng their service from t he date of
appoi ntment. The said benefit should be extended to

themfromthe date they are entitled under the Rules

their



by taking into consi deration t he peri od spent

these litigation fromthe date of their order of

dismissal till this date and pay all the nonetary
pensi onary benefits i ncl udi ng arrears of t he
treating t hem as compul sorily retired from

service with effect fromthe date of judgnment and

order dated 25.06.2007 passed by the |l earned First

Addi ti onal District and Sessi ons Judge, in
Sessi ons Case No. 326 of 2005.

23. This appeal is partly allowed in the follow ng

terns: -

(i) The appeal against the inpugned judgnent
and order of the High Court in so far as the

compet ency of t he first r espondent
Di sciplinary Aut hority is concer ned,
accepted as t he same is | egal and val i d.

Accordingly, the issue is answered in favour

of the respondents.

(ii) The orders of dismi ssal passed agai nst

the appellants are set aside, but they are not

required to be rei nst at ed in their service

al ong with t he consequent i al benefits
23

i ncludi ng back wages. But in its place, we
pass an order of conpul sory retirement agai nst
them and pay the pensionary benefits including

t he arrears, treating t hem as compul sorily

retired fromtheir service with effect from
the date of judgnent and order passed by the
|l earned First Additional District and Sessions
Judge, i.e. with effect from 25.06.2007

Thi s order shal | be gi ven ef f ect
t he
respondents within six weeks fromthe date of receipt

of a copy of this Judgnent and order

[C. NAGAPPAN]

New Del hi ,
Novenmber 28, 2014
24
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(For Judgnent)

SUPREMECOURTOF I NDI A
RECORD OF PROCEEDI NGS

C. A No. 10592/2014 @
Petition(s) for Special Leave to Appeal (O No(s) . 16780/ 2011

(Arising out of inpugned final judgnment and order dated 7.02.2011

in WP. No. 28464 of 2008 passed by the Hi gh Court of A P. at

Hyder abad)

S. BHASKAR REDDY & ANR Petitioner(s)
VERSUS

SUPDT. OF POLI CE & ANR Respondent ( s)

(with office report)

Date : 28/11/2014 This petition was called on for judgnent today.

For Petitioner(s) Ms. S. Janani, Adv.
For Respondent (s) M. G N Reddy, Adv.
Hon’ bl e M. Justi ce V. Gopal a Gowda pr onounced t he

j udgnent of the Bench conprising H's Lordship and Hon ble M.
Justice C. Nagappan.

Leave granted.

The appeal is partly all owed in termns of the si gned
non-reportabl e judgnent with the direction that this order shall
be given effect by the respondents within six weeks fromthe date

of receipt of a copy of this judgnment and order.

(S. K. RAKHEJA) (MALA KUVARI SHARMA)
COURT MASTER COURT MASTER
(Si gned non-reportable judgrment is placed on the file)



